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. This application has been filed

seeking certain directions to the .respon-
dents to promote the applicant in the 8

‘post of Head Clerk with effect from
.} 26.6.1983 and thereafter to the further

higher post as per his entitlement.
According to the applicant he was un-

| reésonably denied the promotion which

| heﬁwaé entitled to as per law. The

| applicant submits that to his knowledge
j{.he was denied promotion because of the

pendency of the departmental proceeding.

. Now the departmental proceeding has come
' to an end and the applicant was not

| found guilty cf the charges. In spite of
' that the respondents have not given

promotion. Hence the present application
' We have heard Mr B.K.Sharma,learned

' counsel appearing on behalf of the

applicant and Mr A.K.Chcudhury, learned
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27 «8.98 Addl.C.G.S.C for the respondents. Mr
Sarma submits that because of the in
action of the respondents the applicant
submitted Annexure-7 representation
dated 26.3.1997 to the Director General,
All India Radio. However, till now the
‘ representation has not been disposed of.
On hearing the counsel for the parties
£9 99 we feel it expedient to give a direction
. < ol to the respondents to dispose of the
C/"f'}/"” it A representation as early as possible and
W"‘?”“’f/g //\:w/; N n- at any rate within a period of one month
Aok A o e from today.®¥Y. a speaking order. If the
/‘LQ." ‘ ‘LM;VJC57/W applicant is still aggrieved he may
M st /‘(- 2 approach this Tribunal.
Rapd - S The ,application is disposed of with
| é/ the above order. No order as to costs.
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